
IN THE CENTRAL ADMINISTRA'iVE TRIBUNAL 
a TTACK BENCH; CIJ TT1CK. 

ORIGINAL APPLICAON NO.166 OF 1993. 

Q. ttack, this the 30th of AuQust, 1999. 

Kulamani Prusty. 	 .... 	 101, Appicant, 

- VeLSUs- 

Unicci of India & Others. 	.... 	 Respondents, 

FOR INSTJCQNs 

whether it be referred to the reporters or not? 

ether it be circulated to all the Benches of the 
Central Administrative Tribunal or not7 

i •1\ 
(G. NARASIMHAi"l) 	 S NAI S ) 	A' N 	1B ER (niDI CI AL) 	 vic 
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CENTRAL A4INISAVE TRIBUNAL 
CU TACK BENCH: CU TTPICK. 

ORINAt APPLICA'ON NO.166 OF 1993. 
Cuttack, this 	the 30th of August, 1999, 

CO RAM; 

THE HONOU RABLE MR. SOMNA TH SOM, VICE- CH1I PMAN 
AND 

THE HONOURABLE MR. G. NARASIMHAM,MW1BER(JUDL.). 
S. 

KULIMANI PRUS TI, 
son of late Judhistjt Prusty, 
presently working as Skilled 
Saranga Grade-Ill, 
Under Bridge Inspector, 
Regirdering Birupa, 
which is under the District 
Engineer, Regirdering aittack, 
At/Po. Jagatpu r, Djstrict-Oittack, 
a permanent resident of Nadhara, 
P0. Nadhara,Djst.Dhenkanal. 	

S... 	 APPLICANT, 

BY legal Practitioner : Mr.Biswajit Mohanty,Advccate. 

- VERSUS - 

Union of India represented thraigh 
General Manager,Saith Eastern Railway, 
Garden ReaCh,Calcutta, West Bengal. 

Divisional Railway Manager, 
Khurda Road Division, 
So.ith Eastern Railway, 
Khi rda Road,Jatani, u ri. 

Divisional Personnel Officer, 
scu.th  Eastern Railway, 
Khu rda Road, Jatani, r)is t. Purl, 

Divisional Engineer, Regirdering, 
SO-ith Eastern Railway, Qttack, 

Assistant Personnel Officer-ill, 
IdLi rd a Road I)i vlsi on, Scu  th  Eastern 
Railway, Jatani,flist.purj. 	•, 	•• 0 	RPDEN 

By legal practitioner ; Mr.D.N.Mihsra,standing Ccunsel(rays,). 
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MR. Sa4NAm S4,VICE-ChAIrMAN; 

In this Original Application under section 19 of 

the Idministrative Trib.inals Act,1985, the applicant has 

prayed for a direction to Respondents for early impinentation 

of the seniority position and consequential, benefits 

such as grant of tporary stas to applicant and his 

absorption in permanent cadre post and other financial 

benefits.In this matter, of 1993,inspite of passage of 

six years,co..Inter has not been fil&.prcrn April,1997, 

five adjo.irnments have been alla.'ed to Respondents,at 
Additional 

the instance of learned/standing COlnsel,later Standing 

ccunsel Mr.D.N.Mishra,appearjng for the RespOndents,who 

fran time to time wanted fo..i r weeks, tw 0 weeks and one 

week time to file CO.lflter,L,aStly on 14-08-1997,learned 

Standing Colnsel for Respondents indicated that cinter 

will be filed within one week. Thereaf ter, inspi te of passage 

of another two years,caanter has not been filed. The matter 

has cane up for hearing today from the WhRNING list 

notified morethan a month ago,It is submitted by learned 

standing Ccunsel for Respondents that as the prayer in 

this original Application is for irnplefnentingeear1j er 

order of this Tribunal,the Respondents do not fjlainter 

. 	In view of this, the matter was taken up for hearing, 

2, 	we have heard Mr. Biswajit  Moharlty,learned co.lnsei. 

for Applicant and Mr.D.N.Mishra,learned Standing Camel 

appearing for the Respondents and have perused the records, 
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For the p1rpc6e of ccnsidering this Original Application, 

it is not necessary to go into too many facts of this 

case.Ifl the absence of cainter from the Respondents,we 

have necessarily to go by the averments made by the 

Applicant in his Petitiofl.Accordirig to Applicant he joined 

as a Casual labairer under the Bridge Iflspector,K1jrda 

Road in 1966.in 1972,a combined Division-wise seniority 

list was prepared and in this the name of applicant 

appeared much belcw the Correct place.Agajfl in 1974, another 

seniority list was prepared in which the flame of applicant 

did not appear at all.gecause of this, applicant was 

deprived of the facility of acquiring the temporary status. 

He approached bhe I-k)n'ble High Ccurt of Orissa in OJC No. 

1260 of 1979 which was transferred to this Tribunal and 

re-numbered as Transferred Application No.62 of 1986, 

disposed of in Order dated 14-08-1996.In the operative 

portion of the order, the Tribunal directed the Respondents 

that the petitioner be given temporary Status and his 

seniority be decided by the concerned authority according 

to I11eS.As this order was not complied with, the applicant 

approached the Tribunal again in Original Application NO. 
43 of 1990 which was disposed of on 10-04-1991 with the 

observation that the applicant is entitled to the benefit 

of judgment in TA No.62 of 1986 and the judgment shoild be 

implemented within two rncriths fran the date of receipt of a 

copy of this order. Tribunal also cbserved that if this is 

not dcrie,1aw w1l take its czn cairse.Applicant has stated 

that after five months of the aforesaid order dated 10.4.91, 
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the Departmental Authorities called for service particulars 

of applicant and the applicant was directed to appear 

before the Assistant Personnel Officer-III,Kh.irda goad 

Division on 11-11-1991. AppliCant's Case is that,he 

accordingly appeared on 11-11-1991 but no further action 

was taken to implement the earlier orders of this Tribunal. 

It is stated by learned co..insel for applicant that as 

Respondents have been negligent in complying with the 

orders of this Tribunal and as the earlier period of two 

months for implementing the judgment dated 14_8-1986 as 

directed in order dated 10-4-1991 has already been over, 

learned ccunsel for applicant wanted that a fresh time 

period shci.ild be fixed on the Respondents to implement the 

above judgment of the Tribunal, w have considered the 

above submissixi of the learned Ccunsel for the Applicant. 

we have also heard Mr.D.N.Mishra,learned standing Ca.lnsel 

who did not make any submission that the earlier orders of 

this Tribunal have been appealed against.In view of this, 

we direct the Respondents to comply with the order dated 

14-8-1986 in TA No.62 of 1936 within a period of 4(fmr) 

months from the date of receipt of a copy of this oLfierin 

QaSeth#sae has not yt been implemented. 

3. 	with the aboTe observations and directions,the 

Original Application is dispos ad of. No COS t. 

(C. NARASIMHAM) 	 4h 
M ENS ER( JUDI CI AL) 	 VICE- c1vi 

KNM/cM. 


